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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  509/2023

HEMA RAJARAMAN                                     Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(Only I.A No. 145195 of 2023 is listed. 
IA No. 145195/2023 - DISCHARGE OF ADVOCATE ON RECORD)
 
Date : 06-10-2023 These matters were called on for hearing today.

CORAM :       HON'BLE MR. JUSTICE PANKAJ MITHAL
                           [IN CHAMBER]

For Petitioner(s)  Mr. Rahul Narayan, AOR
                   Ms. Tanya Srivastava, Adv.
                                      
For Respondent(s)  Ms. Vandita Nain, Adv.

    Ms. Ayushi Rajput, Adv.
    Mr. Anand Mishra-1, AOR

                   
                   Mr. Amrish Kumar, AOR
                   Mr. Sushil Raaja, Adv.
                   
                   Mr. Rajesh Ranjan, Adv.
                   Mr. Attin Shankar Rastogi, Adv.
                   Mr. Shivkant Arora, Adv.
                   Ms. Deeksha, Adv.
                   Mr. Joel, AOR
                   
                   Mr. Vaibhav Joshi, AOR
                   
                   Mr. Amit Punj, Adv.
                   Mr. Maibam Nabaghanashyam Singh, AOR
                                      
                   Ms. Nisha Bhambhani, Adv.
                   Mr. Rajat Arora, AOR
                   Ms. Mariya Shahab, Adv.
                   
                   Mr. Anand Mishra-1, AOR
                   
                   Mr. Kaustubh Anshuraj, AOR
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                   Solicitor General Of India (NP)
                   

          UPON hearing the counsel the Court made the following
                             O R D E R

Mr.  Kaustubh  Anshuraj,  learned  counsel  has  moved  an

application for discharge of the previous counsel viz., Mr. Anand

Mishra who was appearing for the applicant-intervener (viz., Mr.

Shankar Shyamnaval Mishra). 

The earlier counsel Mr. Anand Mishra has not issued NOC for

the engagement of the new counsel for various reasons and one of it

being that in the discharge application some accusation has been

made which reflects upon his conduct as an advocate. 

In view of the above, it is not a discharge simpliciter which

is being sought. 

I have perused the application for discharge and is satisfied

that  the  said  accusations  are  not  warranted  and  therefore  the

counsel Mr. Kaustubh Anshuraj may withdraw the present application

for discharge and file a simple application for getting the earlier

counsel discharged without assigning any motives whatsoever. 

I.A. No. 145195 of 2023 is disposed of accordingly.

 (KAPIL TANDON)                                 (RAM SUBHAG SINGH)
COURT MASTER (SH)                               COURT MASTER (NSH)
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